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AUTHOMTATIVE ENGLISH TEXT

BILL NO 18 OF 2015

THE HIMACHAIT PRADESH TAXATION (ON CERTAIN GOODS
CARRIED BY ROAD) AMENIDMENT BILL, 2015

(As INrnooucED rN rsp Lscnlarrvr Assmrelv)



THE HIMACHA.L PRADESH TAXATION (ON CERTAIN GOODS CARRIED
BY ROAD) AMENDMENT BILL, 2015

AnnaNceHaeNr or Cleuses

1. Shorttitle. r

2, Amendmentofsection4-A.



BillNo' 18 of 2015

THE HIMACHAL PRADESH TAXATION (ON CERTAIN '

GOODSCARRTEDBYROAD)AMENDMENTBILL,2015

(As INrnonucED IN rnr Lecslarwr Assrrranrv)

A
.41

BILL

further to amend the Himachal Prades:h Taxation(on Certain

Goods Caruied by Road) Act. 1999 (Act No' l6 of 1999)'
:

BB it enacted by the Legislative Assembly ofHimachal Pradesh in

the Sixty-sixth Year ofthe Republic oflndia as flollows:-

' 1. This Act may be called the Himachal Pradesh Taxation (on

Certain Goods Carried by Road) AmendmentAct, 201 5 '

2. Insection 4-Aof the Himachal Pradesh Taxation(on certain

Goods canied by Road) Act, 1 999, in sub-section ( 1 ), for the words''Excise

and Taxation Commissioner", the words "Assistant Excise and Taxation

Commissioner or Encise and Taxation Officer Incharge ofthe dishicf ' shall

be substituted.

Short title.

Amendment

of section
4-A.
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STATEMENT OF' OBJECTS AND REASONS

Under section 4-Aofthe Himachal Pradesh Thxation(on Certain Goods Carried by Road)
Act.l999. every person selling or causing or authorizing to cause dispatch of goods lor carriage
by road, duly authorized by the Excise and Taxation Commissioner. is required to collect the
amolint oftax payable under section 3. Every time the cases for authorization of new dealers have
to be sent to the Excise and Taxation Commissioner. Since this is an ongoing process, therefore, it
is considered just and reasonable to empower the Assistant Excise and Taxation Commissioner
and Excise and Taxation Officer Incharge of the disfict, to authorize new dealers instead of
Excise and Th4ation Commissioner. This will faciiitate the new dealers to get their cases settled at
the district headquarters and the54 will not be required to get authorization from the Excise and
Taxation Commissioner. This has necessitated amendmen-t in theAct ibid.

The Bill seeks to achieve the aforesaid obiectives.

aril,p*il*q/e-/ (PRAKASTT CHAUDHARY)
Minister-in-Charge.,*

u
SHIMLA:
rhe.a5l.g.lzors.

t/
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FINANCIAL MEMORANDUN,I

The provisions ofthe Bill when enacted are to be enforced tkough the existing Govemment
machinery and there will be no additional expenditure from the State exchequer.

MEMORANDUM REGARDING DELEGATED LEGISLATION

_NIL:_
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(PRAKASH CHAUDHARY)
Minister-in-Charge.

(DR. BALDE-V SINGH)
Secretary (Law)
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F XTRACT OF TIIE, PROVISIONS OFTH-E I{IMACHAL FRA.DESH TAXATION (ON

CERTAIN GOODS CARRIED BY ROAD) ACT, 1999 (ACT NO. 16 OF 1999) LIKELV
TO BE AFFECTED BY THIS A\{EN DM ENT BII-L

Section:

4-A. Collection of tax by a person selling or causing or authorising to cause dispatch of
goods lor carriage by road .-( I ) Norwithstanding anything to the contrary contained in section 4"

a person selling or causing or authorising to cause dispatch of goods for carriage by roads duly

authorised by the State Govemment, by notification shall, in the prestribed manner, collect the

amount oftax payable under section 3 from the person Incharge of the mechanical vehicle or cart

in or on which the goods are to be carried or the person lncharge ofthe goods during transport or

carriage. as the case may be. and the person making such collection shalt. in the prescribed mzurner.

make paylnent ofthe same into the GovernmentTreasury.

(2) The person making such collection shall issue a certificate in the prescribed manner,

to the person Incharge or the mechanical vehicle or cart in or on which the goods are carried or

the person Incharge of the goods during tranport or carriage, as the case may be, and, on the

production of the certificate, no tax shall be payable under section 4 of theAct.

(3) Ifany person contravenes any or all ofthe provisions of sub-sections (1 ) and (2),

Taxing Authority shall, after giving an opprotunity of being heard, by an order, in writing, direct that

suchperson shallpaybe wayofpenaltynot exceedingtwice the amount oftaxpaybale under sub-

(4 ) The provisions olsection l l shall mutatis mutandis applyfor rec.overy ofany amount

oftax payable and/or any penalty imposed but not deposited under this section.


